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INL AP IC'OT NO. 94 or 1994, 
ottck, this 	25thay of WIy. 2000. 

AIDYANAH JA• 	 .... 	 APPLICANT, 

-VERSUS- 

UNION OF INDIA & ORS. 	.... 	 RESPONDTS. 

FOR INSTJCONS 

whether it be referred to the reporters or not? 

Whether it be circulated to all the B enches 	the 
Cen tral Admini strati ye Tribunal or not? 

J. S. DHALIWtL) 	 ~'SaAll,,TAUi SO?) 
(JUDI ci AL.) 	 VI CE.. C-iAI !4?N 
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cgL ADMINISAVE TRIBUNAL 

CU TTACI< B ENCH: CU TCK,, 

ORIGINAL AFPLICA.ON NO.394 OF 1994. 
Cuttack, €his the 25th day of May, 2000. 

C 0 R A M; 

THE HONOURADILE MR. SOMNAi SOM, VICE-CHAI F'4PN 
A N D 

-L X 7 LM r : (T1Tr_ 

BAIDYANAi JF.NA, 
Aged abcut 56 years, 
Cantcnment Road,Cuttack. 	 .... 	ArFI.1ICANT. 

By legal practitiaier: 	xx 	xx 

VERSUS- 

Unic of India represented thrcugh its 
Secretary Hne Affairs,Nr Delhi. 

state of orissa represented thrcugh its 
Secretary, General Administrative DepartPent, 
At/P o:Bhuban eswar, Dis t:1<hu xxla. 

DireCtor Geflcra1CUrflIflspeCtor General, 
of poliCe,At/po/Munsiff/IDjst:Cuttack. 

RESPOND ENIS. 

lecal jraC Li ti ne; Mr.K. C,Mohanty, GOvernrnefll Advocate 
for Respmdents 2&3. 

By legal practiaer: Mr.U.B.MOhapatra,Addjtjcnal Standing 
CO.lnsel (Central) for Res.N.l. 

E.R 

MR.SOMNA SOM, VICECkiAIRMAN 

In this original Applicatim under secticri 19 

of the Administrative Tribunals.Act,15, the applicant 

has prayed for a directicn to the Respcndents to give him 

the benefit of the years of service rendered in the Indian 

police Service specially in respect of Junior Administrative 

Grade with retrospective effct and seleCticn grade from 

the date it is due to the applicant alagwith all casequentia1• 

service benefits. 
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State Government have flied a counter opposing 

the prayer of applicantlt is submitted by Mr.U.2.Mohapatra, 

learned Additional standing Ccuflsel (Central) appearinçj for 

the Government of India that Government of India has 

adopted the counter filed by the State Government. For the 

purpose of considering this petiticzi,it is not necessary to 

go into too rnan facts of this c•se. 

Ap1icn' S cs c 1 	hL hc; 	S a CO()fiufled 

DepUt' Superintendent of PcJ.ice in the State Police Service 

from 7-12-1969 and in notification dated 31-7-132,he was 

allcwed officiating prcnotiai to Indian  police service 

and was posted as Additional Superintendent of PoliCe.Again 

in notificatioi dated 6-1982 he was al1ed officiating 

promotion to Indian police Service and again posted as 

Additional superintendent of police. ultimately,in notification 

dated 24-11-1984, the applicant was a1ta& to officiate against 

an I,P,S. pct under Rule'of Indian police Service(cadre) 

ri1es,l954 for a pericd of three months from the date ofhis 

joining and the applicant was a11o'ed to continue as 

Ad.dttioral su rintendent of police,Dtjenkanal. on 1.12,1984, 

Government of India issued a notification under Annexur.l 

promoting the applicant to the Indian police Service.In oxaer 

dated 5.1O.1987,Govanent of India, Miritstry of Hne Affas, 

fixed his year of allotment as 1973 taking into account his 

date of continuous officiation against ItS post after his name 

was pt in in the select list,According to this oxxer, 

applicant' s  name was in the select list continuously .  from 

6.4.1984 and he was given officiating appointht in the 
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enior post of IS frcit 24.11.1994.Applicant'S grievance is 

that is 	lie ofictatLxi in the U's post fran 31.7.1932 

had no L been 	ken into acc cantHjs case is that h1 this been 

taken into accoi.nt, his year of allotment wo1d have been 

earlier ar accordiflgly he wnLd have been entitled to get 

and junior zrninistrative Grade frn a earlier 

date.In the cont€<t of the above facts,he. has Ccrne up in this 

origiial ApPlication with the prayer referred to earlier. 

GovflmEL of oa in his conter has cposed 

the prayer of the a1iart,It is not necessary to f-jo into 

the vario..is averments made by the coverQment of Orissa  in 

te Canter beause thi wa.ild be referred at the time of 

cccsidering the ..suhriissions made by the applicant in his 

ap}licaticr1 and varii.ts submissicns made by the Government 

AdvY-ate appearing for the Government of orissa and Addl. 

standing Cinsel (Central) appearing for, the Government 

of India at the time of hearing. 

S ta te of 0 ri S sa in th ei r counter have admi tted tha t 

th 	a licant as 11d Lo ofEiciate s 	.! U on al supdt, 

of Fo1irnalpu in not Ficatton '9itc. 31,, 7,],,932 and he 

held the post of Aditial Superin tend ent of P0lice.Sarrbalpur 

frcmll.3.1982, to.10,6,1934.He was also ali& to officiate 

as Additi onal supedn tendent of pie. Dhenkanal in notificatai 

dated 26.5.1934 and he worked as such fran 20.5.1934.Thus,the 

fact that the applicant had worked as AddiUaal superintendent 

of poliCe,Sarnbalpuc frun 11.3.1982 to 10.6,1934 and as Addi. 

superintendent of police,nrienkanal from 20,6.1984 is not dispte, 

The cnly point for caisideraticn is whether for canp.itation 

of seniority and year of allotment to U'S i.e. with efft 

fran the date he worked as Additio1a1 Su erintendent of police 



in Sambalp..tr and aheilkanala is required to be taken into 

C ons Id era tion for fix in g his S eni on ty and year of all otnien t. 

jtie Respondents have tainted out that this £-edot of work 

as Additicnl Sudt. of Police in sarnalpir and Dhenkaflal 

can not be taken into consideration as he was not all,ed 

to officiate in higher post in accordance with the p.i1e-9 

of the Indian Police Service (Appointhient by Pninotion) RUles, 

1955.Hjs perd of officiation against the post of Addl.sp 

was regularised by the State Government by creating a post 

: Wditional sudt, of Police in the Orissa Police Service 

'dre1n the Hfle Deparint notficatIcndatI 707.139.In 
, 

:f this as he had officiated against a Cadre post in Orlssa 

olice service, subsequently c rested, this period of his, w ork 

A•l.$p in Samilpur and Dhenkanil can, not be cointed as 

ad of officiation in the Se-nior' post of IpS and therefore, 

his ccntention of the applicant is held to be withoit any 

rit and is rejected. Respondents have pointed out that 

was allied to officiate in the post of Additional Su.dt. 

uE PoliCe for a period of 3 months underRule,of the 6adre 

1es,w. e. f. 24.11.14 and this penjoE of officiation till 

12.1934 when he WS praoted to the post of IPS has Oeen 

Liken note of in fixing his year of allotment. Year of 

11oment of the applicant has ôeefl fixed by the Govt. of 

India as 1973.In this application the applicant has not 

prayed for changing his year of allotment. Respondents have 

d.tly pointed cut that under the R1les,an IPS officer is 

:L!tle5 to be cidere for Junior 1dministrstive grade 

cnplétion of 9th years of service. The applicant was 

moted to the junior Acl 	Gre of Ips w. e. f. 

11.137.In viSv of this, we find that there is no Case 
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for the app1cant to get the Junior Administrative Grade 

cLn a date prior to 137.As regas the selCtiai grade, 

under the Ruies,an is officer on canpietion of 13th year 

o service is enUtl to be consider for pranotion to 

the selticn Grade. Accordingly the applicant bcarne 

eligicle for considecation to the selecticn grade w,e.f. 

1991.in 1991-92,Officers senior to him belaiging to 1977 

batch alongwith one officer of 1978 batch were given 

prclnoticn.Ncne of his juniors were prcinoted in these two 

years. Thereafter1 the applicant's promotion to the seection 

grade has been considered by the Se1tion Committee in their 

meeting held on 9.11.1993 and 4.3.1994 but the seltton 

ccittai.i riot fifld him 	i r1e, Ir. 	jf 	9, it C51 

h hel 	t thc 	licant is entiU. o promotion to 

the se1tiai grade on completion of 11 years of service in 

ir's in 1991. It is also to he noted that the applicant has 

ccme up before this Tribunal in an earlier OA io. 507 of 

1994 in which we have in a separate ode dated 8.5,2000 

rejted his prayer for adtedating his year of allotment 

;find for giving him Junior Adrdnistrative Grade from an 

earlier date and pranoticn to the selection grade.In ccrisidera 

tjcn of this, we id nornerit in this Original Application 

which is ccc ordingly zejected.No Costs. 
/ 	 . 

TjJ.SHALIlL) 	 (SOM?ATh SOM) 
" j4 3 Ea (JUDICIAL) 	 VI CE- CHAI iMA 

KI1M/. 

p 


